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Action TakenReport in thematterofAmit Singh BaghelV/sGovernment
ofM.P.

Hon'ble NGT (PB), vide its order dated 18"July, 2022 in OA no. 268/2022
Amit Singh Baghel Vs Government of M.P.' directed under Para 4 and 5 of

summary as

4. In the evident from the report that there is no Stone Crusher Unit in the
name ofMs. Kesar star stone crusher at Village Rewvara, tehsil Raghuraj
nagar, District Satna but there is a Crusher M/s. Stakeholders Associates
Clo Arrow Associates, at khasra No. 98/1/KA, Village Raghwraj Nagar
District- Satna to vhich closure direction dated 03.06.2022 has been
issued by the Regional Office, MP Pollution Control board satna M.P. for
violation of Environmental norms but no action has been taken for
assessment of environmental compensation. A perusal of the report also
reveals that mining lease in the name ofMamju Singh (Legal Heir ofLate
shri Gopal Sharan Singh Mining Lease area 23.90 Hectares Khasra No.
172/2 & 173/2, Village Rewara, Tehsil Raghuraj Nagar, District Satna,
Jor the lease period of 20 Years ie. fiom 28.04.2001 to 27.04.2021 has
already been surrendered by the Project Proponent to the District Mining
Office Satna (M.P.) vide it's letter no. nil dated 25.10.2021 but there is no
mention as to what steps have been takenfor reclamation /re-habilitation
of the mined area of the of the mining sites in compliance of mining
closure plan.

5. The Joint Committee constituted by this Tribunal vide order dated
24.04.2022 is directed to further look into the matter and take further
remedial action by following due process of law in respect of these
aspects and compliance with environmental norms. Factual and action
taken report may be furnished within hwo months by e-mail at judicial
ngt@govin preferably in the form ofsearchable PDF/OCR Support PDF
and not in the form of Image PDF. The State PCB will be the nodal
agency for coordination and compliance.

In compliance of above direction of Hon'ble NGT, The Joint Committee
constituted by Hon'ble Tribunal vide order dated 24.04.2022 has further loolk into
the matter and take further remedial action by following due process of law in
respect of these aspects and compliance with environmental norms. The
Summary of Action Taken report in Compliance of Hon'ble NGT Direction dated
18.07.2022 is asunder:
1. The MPPCB has imposed Environmental compensation of Rs. 9,40,000/- for

the deficiencies and violations committed by the M/s. Stakeholders
Associates, C/o Arrow Associates, at khasra No. 98/1/KA, Village Raghuraj
Nagar District- Satna. (Annexure -1)

artinn taban Ranort in nA 10/2022

2

2



Formula for computation of Environmental Compensation for M/s.
Stakeholders Associates, C/o Arrow Associates, at khasra No. 98/1/KA,
Village Raghuraj Nagar District- Satna,

EC=PIxNxRxSx LE
Where:
EC Environmental Compensations,
PI = Pollution Index of Industrial Sector
N=Number ofdays of Violation took place
R=A Factor in Rupees for EC
S A Factor for scale operations
LF = Location Factor
The calculation details of Environmental Compensation as per Hon'ble NGT

Guideline are as Below
Pl = 80 for Red Category Industries/ 50 for Orange category industries /30 for

Green category industries. M/s. Stakeholders Associates, C% Arrow
Associates, comes under Red category Industry. Therefore PI = 80,

N= Number of days of Violation took place. In this case, the date of Complaint
letter submitted to Hon'ble NGT is 16.02.2022. In this case, N is
calculated from 16.02.2022 to 03.06.2022 (i.e. date of closure order).
Therefore the value of N = 94 Days (based on 25 working days/month).

R=As per formula, minimum factor Rs. 100 and maximum Rs. 500.
As per Hon'ble NGT, it is suggested Rs. 250/-. Therefore R=
250/-(Considered),

S=lt is 0.5 for micro/small industries, 1.0 for Medium industries,. 1.5
for Large industries. The Crusher unit comes under
micro/small category. Therefore, S=0.5

LFHf the Unit is located within 10 Km outer Boundary, then the
Standards are as table given below:

S. No. Population
(Million)
Less then1

*| Location factor# (LF)

1.0
I to<5 1.25

5 to 10 1.5

10 and above 2

|Population of Satna is less then I Million. Therefore, LF is considered as 1

Therefore EC =80x94x250x0.5x1= Rs, 9,40,000/- (Rupees Nine lakhsForty
Thousand Only)

Artinn taban Ronort in nA 19/2022
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Board has issued Notice to M/s. Stakeholders Associates, Clo Arrow
Associates, Village Raghuraj Nagar District- Satna vide Board's Letter No. 3967
dated 07.10.2022 for Environmental compensation in compiance of directions
passed by Hon'ble NGT (PB). (Anncxurc-2)

2. MP Pollution Control Board Satna has issued a letter to District Mining
Officer Satna for the status of steps which have been taken for reclamation.
re-habilitation of the mined area of the of the mining sites (i.c. Manju Singh,
Legal Heir of Late Shri Gopal Sharan Singh Mining Lease area 23.90
Hectares Khasra No. 172/2 & 173/2, Village Rewara, Tehsil Raghuraj Nagar,
District Satna) in compliance of mining closure plan.

The District Mining Officer Satna has submitted it's reply vide letter
No. 1629 dated 16.02.2022. Mining Officer has informed that Mining unit has
submitted mine closure plan for approval to Regional Mine controller, Indian
Bureau of Mines, Regional Office Jabalpur, before the completion of Lease
validity. Regional Mine Controller, Indian Bureau of Mines, Regional Office
Jabalpur has approved the plan and directed to the mine lease holder to close the
mine after reclamation. The lease holder has closed the mine after compliance of
Closure Plan which has been verified by Regional Mine Controller, Indian Bureau
of Mines, Regional Ofice Jabalpur and issued "Certificate of Mine Closure". After
issue of this Certificate, Mine has been surrendered to the District Mining
Department Satna (M.P.). The reply of District Mining Officer is hereby enclosed
for ready reference as (Annexure -3)

(Suresh Jadav)
SDM, Raghuraj Nagar, Satna

(K.P. Soni)
Regional Officer, MPPCB, Satna

(Ashutosh Mishra)
Mining Inspector

Distriet Mining Office Satna

(H.P. Singh)
Mining Ofticer

District Mining Oftice Satna

fore aacT (TOTo)

Artinn tabon Ranort in na 10/907?
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Annerue- 1)

Tutgeur ukT, F-5, 3r2 251eai, iturer(0755) 2464428, 2466191 Fax (0755) 2463742 c-mail: It.mppcb@rediffmail.com

als 3ITET DTa5 1743 tar 30/7/2019 zTRT Tgtarojty 3tYtGryai UTaETAT DT

31ET
st uu.tNT, FEY ALT, F.U.eU AU TB,
si 3TT aitarzaa,ae s-HTdOT), AturC,
st Taitz tarzera, fafer 3ifeebret, 7.u.uzg0 fseiauy ai,

2

5 T utait, aTriuTaIT , Asta 3rfera,A.U.u.fa.aS,FGAT

18.07.22 25 TTRT 3HTT?T "M/s. Kesar Star Stone Crusher at Village Rewara, Tehsil
Raghuraj Nagar, District Satna but there is a Crusher M/s. Stakeholders Associates, C/o Arrow

Associates, at khasra No. 98/1/KA, Village Raghuraj Nagar, District Satna to which closure
direction dated 03.06.2022 has been issued by the Regional Office, MP Pollution Control Board
Satna M.P. for violation of environmental norms but no action has been taken for assessment of
environmental compensation.

efec -1
U.1oreteror 3TRT| ara (N)

uit.t.zri

feat_
03.06.2022 94

1 BICS16.02.2022

2getsor,

31TE TTYT: 25 a re fer oar3 3gzTT 3Tciu
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EC=P1xN*RxSxL

EC= Environment Compensutions

P= Pollution ndex of ndustrial Sector
N Numberof Days of Violation took placc

R= A Factor in Rupees for 1:C

S Factor for Scale operation
LF=Location Factor

Pl= 80 iTCT sut 3ato dq
50 aroit sut 3ator dg
30 suit JtOT g

OT

R= 51oT 3ig2TR iaaA HEr . 100 Ua 3ifèdH 500 . AIEGTA

U... zi 3ITRT À 250 d Gid 5i Ta aT TT 6I 3iT: R=250

S5ioTi 31gT 0.5 JTpT 312aT 3uDT 1.0 HTA ot T 1.5

37eaT cig suii a EI T: S= 0.5 IAT GTŽI

SI.No. Population* (Million) Location Factor#(LF)

Less than1 1.0

T to <5 1.25

S to <10 1.5

10 and above 2.0

eicT -2

EC=P1xNxRxSxLF

TT ze5 BCE UrAYA, | 80x94x250x0.5*1

Clo ua viifrgi
1 9,40,000.00

R)HTRII G.9 8/1/5, UT-ZaI, }

TEziT-2eroiaorz,
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vovil TRT 3ITET ET5 18.07.22 5 TRUAT iTa 3itrrDT KAE

31geRT

ilanaa.Ui.Atat )

3TT Tarrra
3/eTeTTat, TE27rra,
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Aumexuse - 2)

MADHYA PRADESH POLLUTION CONTROL BOARD
Paryawaran Parisar, E-5, Arcra Colony, Bhopal-462016

Phone (0755)-2466191, 2464428, Fax (0755)-2463742, D- mail:it_mppeb@rediffinail.com

NoZT7/HOPCB/2022 Bhopal,Date: n d0o22
To,

M/s Stakeholder Associates,
C/o Arrow Associates
Village- Raghuraj Nagar
District- Satna

Sub Imposing Environmental Conmpensation as per the directions passed by

Hon'ble NGT(PB) vide its order dated 18.07.2022 in 0.A. No. 268/2022
Amit Singh Baghel Vs State of Madhya Pradesh.

WHEREAS, MP Pollution Control Board (MPPCB) is a statutory body constituted

under section 4 of the Water (Prevention & Control of Pollution) Act, 1974 and has been

entrusted with the responsibilities of enforcement of the Environment Laws prevailing

in the state.

WHEREAS, in the matter of O.A. No. 268/2022 Amit Singh Baghel Vs State of

Madhya Pradesh.the Hon'ble Tribunal dealt with the issue of mining in District-Satna in

violation of environmental norms due to which dust spread over to the surrounding

field caused damages to the nearby crops

WHEREAS, The Hon'ble tribunal vide its order dated 27.04.2022 constituted a

committee comprising of Collector, Satna and MP Pollution Control Board and directed
the committee to submit a Factual and action taken report. The committee submitted
its report on 27.06.2022

WHEREAS, You are operating stone crushing unit and during the site visit, it is found
that you have provided water sprinkler with the conveyer belts but not installed
adequate pollution control measures like - boundary wall all around the crusher unit,
proper screen cover of the crusher unit. It has only road side boundary wall, which has
been found damaged due to wind pressure etc; it is your mandatory duty to ensure that
there is no pollution.

8



MADHYA PRADESH POLLUTION CONTROL BOARD
Paryawaran Parisar, E-5, Arera Colony, Bhopal-462016

Phone (0755)-2466191, 2464428, Fax (0755)-2463742, E- mail:it_mppecb@rediffmail.com

THEREFORE, you are liable to pay the Environmental Compensation for the violation
of environmental norms to the tune of Rs 9,40,000 /-[ Nine Lakh Forty Thousand] for
the period of violation i.e. from 16.02.2022 to 03.06.2022 as proposed by Regional
Officer, Satna calculated as per guidelines provided by the Hon'ble National Green
Tribunal.

You are, hereby, given an opportunity of hearing and submit your reply/objection (if

any) pertaining to above stated computation of Environmental Compensation within 15
days. In case no reply is received within 15 days from the date of issue of this notice,
above proposed Environmental Compensation shall be confirmed and compensation
amount shall be deposited in the following account -:

Bank and Branch Punjab national Bank

Account No 6310001200000043
Beneficiary Name Member Secretary

IFSC Code PUNBO631000

AND in case of failure, action is liable to be initiated against you under the Air

(Prevention & Control of Pollution) Act of 1981 and other relevant Act.

For and on behalf of MPPCB

u nhx
(A. Mishra)

Membef Secretary

Endt.No.3168 IHOPCB/2022 Bhopal, Date: /

U7 0CT2022
Copy to:

The District Collector, Satra, M.P. for information and necessary action.
Regional Officer, M. P. Pollution Control Board, SatNa, for information &

1.

2.

necessary action.
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Anngwe3

E-mail modgmsat@mp.gov.in
ya DHICT..h. .,/M/2022,

Tt
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oVERNMENT OF INDIA
MINISTRY OF MINESKCE)

INDIAN BUREAU OF MINESOiO THE REGIONAL CONTROLLER OF MINEST. i. MP/Satna/Limestone/FMCP-01/2020-21
Tagr, Rais : z709/2020

TTo sTo ya fT- HT, HOO 485001

3TYT ZOTO qa fro 18/03/2020IY PITA T HAHUE qA f 10/08/2020 |

-25/08/2020 I

T HRAT ya frpTH RATYTT, 2017 ya 24 FAA 2 ETTTGT( A 23.90 FO) q5 A TAT fepg g TIT zi HiGA TA AIviT (Final Mine Closure Pian

1 The Final Mine Closure Plan is approved without prejudice to any other lawapplicable to the mine area from time to time whether made by the centralGovernment, State Government or any other authority
It is clarified that the approval of aforesaid Final Mine Closure Plan does not inany way imply the approval of the Government in terms of any other provision ofMines & Minerals (Development & Regulation) Act, 2015, or the MineralConcession Rules, 2016 and any other laws including Forest (Conservation) Act,1980, Environment (Protection) Act, 1986 rules made there under.

2

3 That this Final Mine Closure Plan is approved without prejudice to any order ordirection from any cout of competent jurisdiction.
That the Regional office, Indian bureau ofMines, Jabalpur shall be informedafter completion of activities of Final Mine cloSure Plan as per proposal of FinalMine Closure Plan.

4

Yearly report as required under Rule 26(2) ofMCDR- 2017, setting forth the extent ofprotection and rehabilitation works carried out as envisaged in the approved finalmine closure plan and if there is any deviation, reasons thereof shall be submittedbefore 1s July ofevery year to the Regional Controller ofMines, IBM, Jabalpur.
The Financial Assurance submitted by you for Rs. 62,05,500/- (Rs. Sixty Two LakhFive Thousand Five Hundred only) is valid upto 27/04/2021. A new Bank Guarantee isto be submitted on or before expiry or extended Bank Guarantee (i.e. 27/04/2021), if therehabilitation works not completed by that tiime. Failing which and if the reclamationwork as proposed in the document is not completed as per time schedule than BankGuarantee shall be forfeited as per rule 27 (4) of MCDR, 2017.

5

2 rh 2o2
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Ofice Dt the Regional (Controller of Mines

Goverrnent of' India
Ministry of Mincs

u Burvuu if Mines

No.: MP,Saina/lst/14
IDacd: 29.07.2021

CERTIFICATE
CxerCIse

PJwers conterred on me under Sub-Rul: {4) of Rule 21 ion and Development Rules, 2017 delegatcd vile NtiiCaton.i4S010;CGBM/2014
cdated 1t May 2017and published it :he (zari: *et 3 May 2017: 1. hercty. certify that the protective, reclafnl115n atTCabilitation work in accordance with the inal Minc Closure Plan apprOvEu vCter N. MP; Salna/l.imestone/FMCP-01/2020-21

dated 24/09/2(920 hv net.Caed Out in ine mining lease aver an area of 23.90 hect. in respcci ol Ke*r*LAEstOne Minc heid by Smt. Manju Singh in Satna disriet in tiie >iait DMadhya Pradesh.

is ertiiicac is issued without prejudice to any other laws appiicahle t i*case areä irom iime o time and also without any prejudice to any other .lt: *17direciion irom any court of compcieai jurisdiction.

(Puiaraj Neuivalh
Regionai iontruiier of Mi:es3abalpur Regivn

To
Smt. Manju Singh
Legal Heir of Shri Gopal Saran Singh
Pushpraj (.olony
Opposite lo Andhra Bauk,
Gali No.I Sauua (M.P.)-185 (001

3

13



MINERAL RESOURCES DEPARTMENT

DIRECTORATE OF GEOLOGY AND MINING,

MADHYA PRADESH

29- A Khanij Bhawan, Arera Hills Bhopal

Phone and fax 0755-2551795

Email: geology.dgmeonmp.gov.in

No- U)21Auction- 8/Gcology/ F.No,-8/2021-22 March 29, 2022

Notice Inviting Tender

"Invitation of bids for grant of Mining Lease for Limestone, Bauxite, Iron Ore and Iron Ore

& Manganese Ore and for grant of Composite Licence for Base Metal mineral, Limestone,

Platinum Group Elements (PGE), Diamond, Graphite, Iron Ore and Rock-Phosphate
mineral"

In exercise of the powers conferred by Section 10A(2)(d), Section 10B and Section 11 of the

Mines and Minerals (Development and Regulation) Act, 1957 and in accordance with the

Mineral (Auction) Rules, 2015 notified thereunder, as amended from time to time, the
Government of Madhya Pradesh has identified:

a) 11 mineral blocks (7 blocks of Limestone, 1 block of Bauxite, 2 blocks of Iron Ore and 1

block of Iron Ore & Manganese Ore) for electronic auction and hereby invites tenders for
the purposes of grant of Mining Lease.

b) 16 mineral block (3 blocks of Base Metal mineral, 1 block of Limestone. 1 block of
Platinum Group Elements (PGE), 3 blocks of Diamond, 4 blocks of Graphite, 3 blocks of
Rock Phosphate and 1 block of Iron Ore) for electronic auction and hereby invites
tenders for the purposes of grant of Composite Licence.

Accordingly, financial bids are invited in digital format only and technical bids are invited both
in digital and physical format from eligible bidders.

Eligibility conditions, date and time, terms, and conditions etc. for participating in the electronic
auction are provided in the Tender Document. Detailed Tender Documents along with
timelines, notifications, updates and olher details for the e-auction process for the mineral
blocks are available in electronic form only and can be downloacdecd from the e-auction portal of
MSTC Limited (https:l/www.mstcecommerce.com/auctionhome/mlcl/index.isp)

Page 1 of 4
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Interested and eligible bidders can register themsclves on the above e-auction portal. On

successful registration, eligible bidders will obtain login 1D and password necessary for

participation in the e-auction process. Interested and eligible bidders can participate in the

bidding only after online purchase of the Tender Document on payment of the Tender fee from

the above e-auction portal. Any revision, clarifications, addendum, corrigendum, time

extensions, etc. to the tender document will be hosted on the above e-auction portal and on

https:/www.ekhanij.mp.gov.int only and no separate notifications shall be issued in the press
Model Tender Document and Mineral Block Summaries are available free of cost on the e-

auction portal MSTC Limited websitebf

(htps://www.mstcecommerce.com/auctionhome/mlcllindex.isp) and Directorate of geology and
Mining website (https://www.ekhani.mpgov.in).

List of MineralBlocksforAuction
Price of Tender

Sr.
N

No Name of the Block District Mineral Document (in
Rs.)

Mining Lease in accordance with Section 10A(2)(d) of the Act)

1. Bajna Iron Ore Block* Chhatarpur Iron Ore 5,00,000

Khudawal
2.

Manganese Ore Block*
Iron Ore and

Jabalpur Iron Ore 1,00.000

3. Gudha Limestone Block* Damoh Limestone 1,00,000

4. Barmani Iron Ore Block Sidhi Iron Ore 5,00,000

5. Pahari Limestone Block Salna Limestone 5,00,000

Mining Lease

Karondi. Sagodi Limestone
Damoh

Block Limestone 5,00,000

7. Nimarmunda Linmestone Block* Damoh Limestone 2,00,000

8. Ghuinsa Limestone Block" Satna Limestone 2,00,000
9. Sukha Satpara Limestone Block Damoh Limestone 5,00,000
10 Pachama Bauxite Block Balaghat Bauxite 5.00.000

11| Rewra Limestone Block # Satna Limestone 1,00,000

Composite Licence (in accordance with Section 10A(2)(d) of the Act)

12 Sohagi
Diamond Block

Majhigawa Purwa
Rewa Diamond 5,00,000

13 Khatamba Rock Phosplhate Block | Jhabua Rock Phosphate 5,00,000

14 Kachaldara Rock Phosphate| Jhabua Rock Phosphate 2,00,000

Page 2 of 4
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Block

.Rupakheda Piplouda Rock
Phosphate Block

Jhabua Rock Phosphate 5,00,000

16| Panihar Iron Ore Block Gwalior 1,00,000lron ore

Composite Licence

17 Bhuyari Basemetal Block Chhindwara Basemetal 5,00,000

Ghora Chitawara Limestone18 Dhar Limestone 5,00,000
Block

Mordongri" (Jamtara) Platinum
Group Elements (PGE) Block

Chhindwara PGE 5,00,000

20 Bargaon_Tarora Basemetal Block

21| Belkhedi Basemetal Block

Chhindwara Basemetal 5,00,000

Chhindwara Basemetal 5,00,000

Panna &22 Harsa 1 Diamond Block Diamond 5,00,000
Chhattarpur

Panna &23 Harsa 2 Diamond Block Diamond 5,00,000
Chhattarpur

24Juwari_Chhoti Gura_Bara
24

Graphite Block

25 Ublar-Chagdi Graphite Block

Alirajpur Graphite 5,00,000

Alirajpur Graphite 5,00,000

26 Betwasa Graphite Block

27 Netara Graphite Block

Note: "Auction of all these blocks are being cousidered as "Second Attenyt"
Rewra Limestone Block is an expired Lense

Alirajpur Graphite 5,00,000

AJirajpur Graphite 5,00,000

Notwithstanding anything to the contrary in the Tender Document for the blocs being
auctioned in accordance with Section 10A(2)(d) of the Act, the State Govemment makes no

xpress, implicit or otherwise, regarding the acuracy and/ or
completeness of the information províded in the said geological report and the Bidder confirms
that it shall have no claim whatsoever against the State Government in this regard. The Bidder
acknowledges and hereby accepts the risk of inadequacy, mistake or error in or relating to said
geological report and hereby acknowledges and agrecs that the State Government shall not be
liable for the same in any manner whalsoever to the Bidder and their associates or any person
claiming through or under any of them. The Bidders agree and acknowledge that any mistake
or error in or relating to the said geological ieport shall not vitiate the tencder process, Mining

representation whatsoever,

Lease and/ or MDPA, or render the same voidable.

Page 3 of 4
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The block specific Tender documents are available for purchase on the e-auction portal of MSTC

Limited (httpsi/hwww.mstcecomnerce.com/auctionhome/nls/index.isp). Last date for purchase

of Tender Document, on the e-auction platform is Tuesday, May 10, 2022 and the last date for

submission of the bid is Tuesday, May 17, 2022 on or before 17:00 hours (St).

Bidders may note that for composite licences the Mineral (Auction) Amendment Rules, 2022

have dispensed with the requirement of indicating the division of the land into forest land, land

owned by the State Government, and land not owned by the State Government and the

requirement of demarcating the area using total station and differential global positioning

system and has provided the flexibility of demarcating the concession area using Eo
POSitioning system. However, the requisit demarcation in respect of certain blocks IS

nevertheless being provided [as and where available] as part of the information memorandim.

Thus, the terms and conditions for auction of the said block remain unchanged.

DiRECtOR
s/03122

Administration and Mining
Madhya Pradesh

Page 4 of 4
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Governnent of India
Ministry of Mines

Inlinn Bureau of Mines
Oflice of the Regionl Controllerof Mines

No.: MP/Satna/lLst/149
Daled: 29.07.202

CERTIFICATE

In exercise of the powers conferred on me under Sub-Rule (4) of Rule 21 ofMincral Conservation and Development Rules, 2017 delegated vidc NotilicationNo. T-43010/CGBM/2014 dalcd 11 May 2017 and published in the Ciazetle ofindia dated 3 May 2017; 1. hercby, certify that the protective. reclaaticom ind
Tchabilitalion work in accordance with the Final Mine Closure Plan apsproved videletter No. MP/ Satna/limestone/FMCP-01/2020-21 daled 24/09/2020 have been
caried out in the mining lease over an arca of 23.90 hect. in respect of RewraiLinesione Mine hecid by Smt. Manju Singh in Salna district in tihe Slue ofMadhya Pradesh.

This Certilicate is issued without prejudice t0 any other laws appiicasle 1 ie
iease arca from tine lo time and also witoul any prejudicCe to any other vt T
direction Ironm any court of compctcut jurisdicion.

(Pu hraj Neniva
Regional (ontroller of Mines

Jabalpur Regrn

To.
Snt. Manju Singh
Legal Heir of Shri Gopal Saran Singh
Puspraj Colny
pposite t0 Andla Bank,
Gali No.I Satna (M.P.)-485 001
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T0FO 716/5/BG/2020-21SS9 Tay. fiE: 30/07/2021

VSmt. Manju Singh,
Legak Heir of Shri Gopal Sharan Singh,
Puspraj Colony,
Opposite to Andhra Bank,
Gali No. 1,Satna (MP)-485001

FETR4,

original Bank Guarantees)TT Ä À aA ART e5 TTi FH 77 HPT HT Y 3TYehT

Uaion Bank ofIndia-Satna Branch
BG No. 355601GL0000415 dated 30/11/2015 for an
amount of Rs. 5,18,000/ Five Lakh Eighteen
Thousand only) valid upto 31/03/2021 and its extension
of validity upto 27/04/2021 vide letter dated
17/09/2020
HDFC Bank - Bhopal Branch
BG No. 062GTO1182300001 dated 18/08/2018 for an
amount of Rs. 56,87,500/ ( Fifty Six Lakh Eighty|
Seven Thousand Five hundred only) valid upto
31/03/2021 and its extension of validity upto
27/04/2021l vide letter dated 17/09/2020.

TT drar (validity)

TV- aeriT (Validity)

2. a RETUT feDTT fAATTTi 2017 A
21(4) TET STTYY5 HTT 77

-/ Address Tuaronts117TAI6t S 2002 (HOuo) Scheme No.11,Kamla Nehru Nagar, Jabalpur, 432002 (MP.)/Phone :241078,2416589, 24162311aR/
Fax (0761) 2416780
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aoeo a (N Union Bank
of IndlaUNION BANK OF INDIA

(A Government of India UndertakineSatna Main Br, Jai Stambh Chowk. Satna, M.P.4850LTel+FAX -07672-236322,TEL-223135,M-7225055158 TO 163Bmail: cbssatnamain@unionbankofindia.co
****

*********---* --*--************-
Date: 30.11.2015

Ref. No. UBI/SAT-M/2015-16/...

Registered A.D.To,
The Regional Controller of Mines,
Indian Bureau of Mines,
Jabalpur (M.P.)

Dear Sirs,

Guarantee No.: 556014 L0O00415
Amount of Guarantee: Rs. 5,18,000.00 only

Guarantee cover from: 30.11.2015 to 31:03.2021

Last date for lodgments of claim: 31.03.2021

This Deed of Guarantee executed on 30th day of November, 2015 by Union Bank of India Satna
Main Branch, constituted under the Banking Companies (Acquisition and Transfer of
Undertaking) Act 1980, having its Central Office at Union Bank Bhavan, 239, Vidhan Bhavan
Marg, Nariman Point, Mumbai- 400.021, Maharashtra and amongst other places, a Branch at
Satna Main Branch, Jai Stambh Chawk, Satna (M.P.) (hereinafter referred to as the Bank) in
favour of the Regional Controller of Mines, Indian Bureau of Mines, Jabalpur (hereinafter
referred to as the the Beneficiary) for an amount not Exceeding Rs. 5,18,000.00 (Rupees Five
Lac Eighteen Thousand Only) at the request of Smt. Manju Singh (hereinafter referred to as
the Contractor/s).

This Guarantee is issued subject to the condition that the liability of the Bank under this
Guarantee is limited to a maximumof Rs. 5,18,000.00 (Rupees Flve Lae Eighteen Thousand
Only) and the Guarantee shall remainin ful force up to 31.03.2021 (Date of expiry) and
cannot be revoked on or before the 31.03.2021. Last date of claim) by the Bank or Applicant.

ForUnion bank of India

RBrandWMángger

') egSatnaBooy11)

A
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A

NENAASMENRE.

01013421112015003037
1295

1295

0
0

21/11/2015 02:11:55 PM.
mahendra kumar dwivedi/SPo13441106201500832
Collectrate Prisar Shop No.1 yR
1

T54 5T 0.25 aTAT
non-judicial

manju singh a/TM/TH/ERT late vijay singh
pushpraj colony gali no. 1, satna mp Hd-T HEZ HEAT HITET

Union Bank of India
union bank main branch satna mpHAT HA HGAT HRT

bank guarentee

Bank Gu4ranëe No: 3556oTGLoooo415

A

Digitally signed by Mahendra
Kumar Dwivedi
Date: 2015.11.21 14:50:58
IST

o1013421112015003037Page 1 ol 1
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3556019
Bank GuaranteeNoS.00004L5

BANK GUARANTEE & Co-ACCEPTANCE BOND
1. Agreement on production of a Banlk 1arantee for Rs. 5,18,000 7-(RupeesFive lac eighteen thousand Onlvi under Rule 23F of MCDR, 1988(amended).

2. We, Union Bank of India, Satna Main Branch at the request of Smt. ManjuSingh|Lessee) do hereby undertalke to pay the Regional Controller ofMines, Indían Bureau of Mines, ,Jabalpur, or any other oliicer /authoritynominated by the Controller General, Indian Bureau ol 'Mines, an amountnot exceeding Rs. 5,18,000/- (Rupees Five Lac Elghteen ThousandOnly)againstany loss or damage caused toor suffered or would be caused to orSulered by the Government or towards non-compliance of provisions of Rule23 A,B and 23E of MCDR, 1988 ie, Mine Closure Plan/Progressive MineCiosure Plan approved in respect of the mining lease for REWRALIMMESTONE MINE, over an area
of 23.90 Hect (59.06 Acre) granted byState Government to

Sharan Singh (lessee) situated in REWRA Vilage Raghurajnagar TalukaSatna District Madhya Pradesh State, by reason of any breach by the saidlessee of any of the terms or conditions contained in the Míne closureplan/Progressive Mine Closure Plan.

Smt. Manju Singh Legal Heir Late Shrl Gopal

3. We, Union Bank of India , Satna Main do hereby undertake to pay theamount due and payable under thisGuarantee without any demur, to theauthority merely on a demand from the Reglonal Controller of Mines,Indian Bureau of Mines, Jabalpur, or any other authorzedController General, Indian Bureau of Mines stating that the amount claimedis due by way of loss or damage caused to or would be caused to or sufferedby the Government by reason ofbreach by the said lessee of any of the termsor conditions contained in the Mining Plan/Mining Scheme or by reason ofthe Lessee's failure to perform the said Mine Closure Plan/Progressive MineClosure Plan. However our liability under this Guarantee shall be restrictedto an amount not exceeding Rs. 5,18,000/- (Rupees Five Lac EighteenThousand Only).

by the

4. We undertake to pay to authority on a demand from the ReglonalController of Mines, Indian°Bureau of Mines, Jabalpur, or any otherofficer authorised by the Controller General, Indian Bureau of Mines or Govt.of India any money so demandea notwithstanding any dispute or disputesraised by the lessee in any suit or proceedings pending before any Court ortribunal relating there to our aouty under this present being absolute andunequivocal.

The payment so made by us unaer thís bond shall be valid discharge of ourliability for payment there under and lessee shall have no claim against usTor making such payment.

5. We. Union Bank of India na Maln Branch further agree that theguarantee herein containeas main in full force and effect during theperiod up to the end ol the Pan/Scheme of Mining perlod of fivears that would be taken oPormance of the said Agreement and thatshall continue to be entorcea al the dues of the Government under orby virtue of said agreement cn ully paid and its claims satislied ordischarged or till Regiona uer of Mines Indian Bureau of Mines,Jabalpur, or any other officerauthorlzed hs ndian Bureau of Mines,
Bureau of Mines, certilies tha the te. ontroller General, Indian
Progressive Mine Closure Plan/fInal Mine nndconditions of the said
properly carried out by the lesseoand ne ure an have been fuly and
Unless a demand or claim u ls guarantee is made on us in writing onor before the 03.2021. c discharged from all liabilityunder thisGuaranté therehlter,

the lessand accordingly discharge this guarantee,

,( )
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Bank Guarantee No.:3556oIGL0g0oA

6. We further agree that the Regional Controller of the Mines, Indian Bureau
of Mines, Jabalpur, or any other officer authoGeneral, ndian Bureau of Mines. shalhave fullest iberty without our
consent and without affecting in any manner our obigation hereunder to
vary any ol the terms and conditionsofthe said Agreement or to extend time
ol periormance by the said Lessee from time to time or to postpone 1or anyY
time or rom time to time and powers exercisable by the Regional Controller
ol Mines, Indian Bureau of Mines, Jabalpur against the said Lessee and to
1orbear or enforce any of the terms and conditions relating to the said
Agreement.

authorized by the Controller

We, Union Bank of India ,
Satna Main Branch shall notbe relievedIrom out liability by reason of any such variation, or extension being grantedto the said Lessee or for any for bearance, act or omission on the part ot theKegional Controller of Mines, Indian Bureau of Mines, Jabalpur, or anyindulgence to Regional Controller of Mines, Indian Bureau of Mines,Jabalpur, to the said Lessee or any manner or thing whatsoever which underthe law relating to sureties would, but this provision have ellect ol sorelieving us.

.This Guarantee will not be discharged due to the change in the constitutionof the Bank or the Lessee.

8. We, Union Bank of India, Satna Main Branch lastly undertake not torevoke this Guarantee during its currency except with the previous consentof the Regional Controller of Mines, Indian Bureau of Mines, Jabalpur, inWriting.

9. Notwithstanding anything contained herein:
(a Our liability under this Bank Guarantee shall not exceed Rs.5,18,000.00 (Rupees Five Lac Eighteen Thousand Only)The Bank Guarantee shall be valid upto 31.03.2021.The period of Bank Guarantee submitted is valid for the period of thepropósals given in the mining plan/scheme of mining /PMCP etc. Weare liable to pay the Guarantee amount or any part thereofunder this Bank Guarantee and only if served upon us a writtenclaim or demand on or before 31.03.2021.

b)

10.1f the bank guarantee is to beencashed through the court, in that case the(city where Regional Ofice, IBM Is 1Ocated) court will have jurisdiction.

11. In witness whereof the Bank ntougn itsauthorized officer has set its handand e-stamp of Rs. 1000.00 On s day of30.11.2015 at Satna.

or Union Bank of lIndia, Satna Main Main Branch.

SathaBrdnch)

mahendra swhvedtav

80 60
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a Rs.100

100 0NE
HUNDRED RUPEES

INGINDIA
gaih NDIA NONUnG

JNO.
Dated- 237017247785

Extension Dated- 17/09/2020
Valid Dated- 27/04/2021

qE E MADHYA PRADESH
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Tytar yRar,F-5,3rzr icleft,sityii-4 62016
Fax No :+91-755-2463742 E-mollitmppcb@rodiffmall.com

pi 2221 Afe/ NGT(PB)/ufert/22 sîture,a 22 JUL ZULZ

HTTT Uatitst ifayeT aa aT u7. 268/2022 ( 31TAa fas ada

tahE HAUTAT NR T3IT) Raia 18.07.2022 TT arai

342 tauYTaTpta aiasla vauict I yaseUT BH5 268/2022 aTs

18.07.2022 a5 qtfRa 3Tt za 3er faalgar -
It is evident from the report that there is no Stone Crusher Unit in the name of Ms. Kesar Star Stone

Crusher at /illage Rewara, Tehsil Raghuraj Nagar, District Satna but there is.a, Crusher M/s.

Stakeholders Associates, C/o Arrow Associates, at khasra No. 98/1/KA; Vi}lage Raghiuraj Nagar, District

- Satna to which closure direction dated 03.06.2022 has been issued: bythe Regional, Ofice, MP

Pollution Control Board Satna M.P. for violation of environmental noms-butno 2atonZ@beentaken

for assessment of environmental compensation: A perushlsoftherepojnidls0 rèveal$aianiäingIEasein

the name of Manju Singh (Legal Heir of Late Shri Gopal Sharan Singh Mining Lëase area 23.90

Hectares, Khasra No. 172/2 & i73/2, Village Rewera, Tehsil Raghuraj:Nagar, District Satoa for a lease

period of 20 Years i.e. from 28.04.2001 to 27.04.2021 has already been surrendered by the Project

Proponent to the District Mining Office Satna (M.P.), vide it's letter no. nil dated 25.10.2021 but there is

no mention as to what steps have been taken for reclamation /re-habilitation of the mined area of the

mining sites in compliance of mining closure plan.

The Joint Committee constituted by this Tribunal vide order dated 24.04.2022 is directed to

further loolk into tle matter and take further remedial action by folloving due process of law in

respect of these aspects nnd compliance vith environmental norms. Factual and action taken

report may be furnished within two months by C-mail at judicial-ngt@gov.in preferably in the

form of scarchable PDF/OCR SupportiPDI'and not in the form of Image PDF. The State PCB will

be the nodal ngency for coordination and compliance.

zicTo 3MzamigITR

TOUgfdrAT

afor, sfors I/uf, daifeus If

tI6G11.egsl.AG 3rtrmr)
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05.20

Item No.01

(Court No2
BEFORD TIHE NATIONAL GREEN TRIBUNAL

PRINCIPALBENCI1

(By Vidco Conferencing)

Original Application No. 268/2022
Amit Singh Baghel

Applicant
Versus

State of M.P.

..Respondent
Date of hearing: 18.07.2022

CORAM: HON'BLE MR. JUSTICE ARUN KUMAR TYAGI, JUDICIAL MEMBER
HONBLE DR. AFROZ AHMAD, EXPERT MEMBERApplicant:

Respondent: None.
Ms. Nidhi, Advocate for M.P.P.C.B.

Application isregistered basedonaLetterPetition receivedby Post
ORDER

1. The grievances in the present letter petition sent by Mr. Amit SinghBaghel resident of Gram Bachwai, Tehsil Raghurajnagar, District Satna,Madhya Pradesh are that lease period of Kesar Star Stone Crusher inVillage Rewera has expired but the same is being illegally run in violation
of the environmental norms. Boundary walls around the same have notbeen constructed due to which dust spreads over to surrounding fields
and damages their crops. Owner of the stone crusher is also using heavy
vehicles which damages the roads.

2. Vide order dated 27.04.2022, this Tribunal constituted the Joint
Committee comprising v Stuule PCi3 ant Colleetor, Satna Distriet aud
directed the same to subnmit factuul and action tiuken report within two
months.
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0.A. No.268/2022
Amit Singh Baghel Vs. State of i2

3. In compliance thereof, the Joint Commitlee inspected thc arca in29.05.2022 and has submitted report vide email dated 27.07.2022. The
relevant part of the report is reproduced as under:

X X X X

During visit, geographical coordinates, photographs andother relevant information were also collected which areincorporated in the Report. The main observations of the teamare given below:
I. There is no Stone Crusher Unit in the name of M/s. KesarStar. Stone Crusher at Village Rewara, Tehsil RaghurajNagar, District Satna.
2. Houever, there was a mining lease in the name of "ManjuSingh (Legal Heir of Late Shri Gopal Sharan Singh" MiningLease area 23.90 Hectares, Khasra No. 172/2 & 173/2,Village Rewera, Tehsl Raghuraj Nagar, District Satna The

lease period of this mine was for the period of 20 Years ie.from 28.04.2001 to 27.04.2021. This Mine has been alreadysurrendered by the PP to the District Mining Office Satna(M.P.), vide it's letter no. nil dated -25.10.2021. - Annexure -

2.

3. At Village - Deuwra, there is a Stone Crusher in the name ofM/s. Stakeholders Associates, C/O Arrow Associates, atkhasra No. 98/1/KA, Village Dewra, Tehsil - RaghurajNagar, District - Satna (M.P.). This Stone crusher is located atDewra, uwhich is just adjacent to the village Rewera, Tehsil -
Raghuraj Nagar, District- Satna (M.P.). This stone crusherhas consent under Air and Water Acts with validity upto10.02.2023. Annexure- 3.

4. During the visit, it is found that above stated stone crusherLe. M/s. Stakeholders Associates, C/O Arrow Associateshas provided the water sprinkler with conveyer belts but itdoes not have adequate pollution control measures like
boundary walls all around the crusher unit, proper screen
cover of the cnusher unit. It has only road side boundary
wall, which has been found damaged due to wind pressure
etc.

5. We have tried to call the Petitioner Mr. Amit Singh Baghel onmobile no. 7000258740 to know the facts, but the call has
not been received by him.

Actlon Taken by MPPCB

. The Regional Ofice, MP Pollution Control Board Satna M.P.
has issued closure direction dated 03.06.2022 to the crusherStakeholders Associates, CIO ArrowAssociatcs, at khasra No. 98/ i/KA, Vllage Dewra, TehsilRaghuraj Nagar, District Satna (M.P.)., directing them not to

unit ie. M/s.
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Amit Sngn Baghcl Vs. Stale of M.P.

3-
O. A. No. 268 2U22

operate the Crusher Unit till proper rectifications are done.

Annexure-4.
Summary. There is no Stone Crusher Unit in The name of M/s. Kesar

Star Stone Crusher at Village Rewara, Tehsil Raghuraj
Nagar, District Satrna.

2. At Village Dewra, there is a Crusher M/s. Stakeholders
Associates, C/o Arrow Associatës, at khasra No. 98/1/KA,

Village Raghuraj Nagar, District - Satna (M.P). This Stone
erusher is located at Deura, uwhich is just adjacent to the
village-Reuwera, Tehsil Raghuraj Nagar District- Satna (M.P.J.

3. The Regional Office, MP Pollution Control Board Satna M.P.

has issued closure direction datèd 03.06.2022 to the crusher
unit ie. M/s. Stakeholders Associates, C/O Arow
Associates, at khasra No. 98/1/KA, Vülage Dewra, Tehsl
Raghuraj Nagar, District - Satna (M.P.), directing them not to

operate the Crusher Unit till proper rectifications are done."

. It is evident from the report that there is no Stone Crusher Unit in the

name of M/s. Kesar Star Stone Crusher at Village Rewara, Tehsil Raghuraj

Nagar District Satna but there is a Crushèr M/s. Stakeholdcrs Associates, C/o

Arrow Associates, at khasra No. 98/1/KA, Village Raghuraj Nagar, District

Satna to which closure direction dated 03.06:2022 has2beérn issued by the
Regional Office, MP Pollution Control BoardSatna M.P:or violation of

environmental norms but noaction has been taken forcassessmentof
cnvironmental compensation. A perusalofthe reportalsoreveals thait mining

Erlease in thename of Mariju Stngh (Legal Helr of LateShri Gopal Sharan Stngk

Mining Lease area 23.90Hectares, Khasra No. 172/2173/2, village Reuera,

Tehsil Raghura) Nagar, pistrict Satnafor a lease periocdof 20Yaars ie. from

28.04.200127.04/2021 has already been arrendered.by the Project

Proponentto the District Mining:Omce Satna (M.P)vlde It's letter no.nil

dated 25,10:2021 5utthere la nomenttonas to whatstep have been taken
*******

forFeclamation /re habilitatton othe mincdiärea of the mining sitestin
Compliance ofmining closure plan:

. The Joini Committee constituted by this Tribunal vidc orcder dated
24.01.2022 is direcied to further look into thc mattçr and take furthe
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O. A. No. 268/2022 il Singlh lBnighcl \Vs. Stute

remedial action by following due proccss of Inw in resp:ct of thesc aspecIs and

compliance with environmental norms. Factual and action taken report may

be furnished within two months by e-mail at judiclal-ngt@gov.in prcferably in

the forin of searchable PDF/OCR Support PDF and not in the form ol Iniage

PDF. The State PCB will be the nodal agency for coordinalion and

COTnpliancc.

List the matter for further consideration on 12.10.2022.

A copy of this order along with a copy of the applicalion be

forwarded to the State PCB and Collector, District Satna by c-mail for

requisite compliance:

Arun Kumar Tyagi, JM

Dr. Afroz Ahmacl, EM

July 18, 2022
AG
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